DI TEM NO. 3 COURT NO. 7 SECTI ON XVI
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 15696/2016
(Arising out of inpugned final judgnent and order dated 28/04/2016
in LPA No. 265/2015 passed by the Hi gh Court of Patna)
BRANCH MANAGER, SBI LI FE | NSURANCE
COVPANY LTD. AND ORS. Petitioner(s)
VERSUS
BHULAN RAM AND ORS. Respondent ( s)
(Wth appln. (s) for pernmission to place addl. docunents on record
and interimrelief and office report)
Date : 26/09/2016 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE Pl NAKI CHANDRA GHOCSE
HON&#39; BLE MR JUSTI CE AM TAVA ROY
Petitioner(s) M. Mikul Rohatgi, AG
Ms. Anuradha Dutt, Adv.
Ms. Ekta Kapil, Adv.
M
Vs

Fo

=

Haaris Fazili, Adv.
. Taanya Chanda, Adv.
Ms. B. Vijayal akshmi Menon, Adv.

For Respondent (s)
UPON hearing the counsel the Court made the follow ng

ORDER
Leave grant ed as | ear ned At t or ney Gener al submits t hat
t he petitioner - Conpany woul d not claim anything from the
r espondent since t he i nsured anount has al r eady been paid to
respondent .
The interim order al r eady passed shal | conti nue till t he
di sposal of the matter.
( SWETA DHYAN!) (SNEH LATA SHARMA)

SR P. A COURT MASTER
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